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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 60 OF 2026

IN THE MATTER OF:

Ashwani Kumar .... Applicant
Versus

State of Uttar Pradesh & Ors. .....Respondents

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 3,
UTTAR PRADESH POLLUTION CONTROL BOARD

I, J.P Maurya, S/o Sh. Darbari Lal Maurya aged about 56
years, presently posted as the Regional Officer, Uttar Pradesh
Pollution Control Board at Lucknow do hereby solemnly affirm and

state on oath as under:

Ls That in the official capacity mentioned above, I am acquainted
with the facts and circumstances of the case and as such I am

competent and authorized to swear this affidavit.

That this Hon'ble Tribunal vide its order dated 05.02.2026

directed as under:

8. In view of the averments made in the application, we
also cownsider it appropriate that a Joint Committee be
constituted to verify the factual position and suggest
appropriate remedial action. Accordingly, we constitute a
Joint Committee comprising of representatives of UPPCB and
District Magistrate, Lucknow and direct the same to meet
within two weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the
factual position and take appropriate remedial action. UPPCB
will be the nodal agency for coordination and compliance.

B



3. The Respondent No . 3 has vide its letter dated 21.02.2026
apprised the Applicant and the Project Proponent about the
meeting scheduled for 24.02.2026 to hear their grievances and
objections.

A true copy of the letter dated 21.02.2026 to the Applicant and
M/s Kesari Brick Field is annexed herewith and marked as
Annexure R3/1.

4. The meeting was held with the Applicant and the Project
Proponent on 24.02.2026. A true copy of the Minutes of
Meeting dated 24.02.2026 is annexed herewith and marked as
Annexure R3/2.

5. The joint inspection of the site was carried out on 20.03.2026
by the team constituting Asst. Environment Engineer, UPPCB,
Regional Officer, UPPCB and ADM (Admin.), Lucknow.

A true copy of the Joint Inspection Report dated 20.03.2026 is

annexed herewith and marked as Annexure R3/3.

e — 6. That in view of the non-compliances noted in the inspection

report, the Respondent issued a letter dated 25.03.2026 to the

v gl g . ~Project Proponent passing directions for the compliance of the
an{  Cvilton : ] p p g p
i Lucknog, (UA Y4 : " . v
Qzag@;;.mw. - deficiencies noted in the compliance Report.
WD : :
\’7: ?‘b % R/ A true copy of the letter dated 25.03.2026 issued to M/s Kesari
et

Brick Field is annexed herewith and marked as Annexure R3/4.

DEPONENT
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VERIFICATION:

I, the abovenamed deponent, do hereby verify that the contents of
above affidavit are true to my knowledge derived from official
record. No part of the same is false and nothing has been concealed

therefrom.

Verified on this the 30" day of March, 2026 at Lucknow.

DEPONENT
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Annexure-R3/2

w0 I BT 3rfdravvr, T el & faeReEl= aflovo—60 /2026 3¥as) HAR T
WC AW SR YW T 37 # g 3meyr fid 05 /02 /2026 & Furer § faeid
24 /02 /2026 B $c ST WH 7 I & Wt ARA srefiv & araw @ & T
YA P PRIg—

SR fqvas Heffd $e 9o A9y ) i wies, IH-—AMYR 91, TR
Jemad U4 Texiici—gaeil &7 a1, aEee, & faeg A1 Iy g sidexor, =3
feeell # TRT ST 3M0T0—60 /2026 LA HAR M ¥ MMh IR UI d 37Y
# qIRe 3Ter fIT1% 05,/02,/2026 & A I fAeaq 8-

“.........6. In view of the averments in the application, we consider it appropriate to have response
of (1) State of Uttar Pradesh through Principal Secretary, Environment, Forest and Climate Change,
Government of U.P.; (2) District Magistrate, Lucknow; (3) Uttar Pradesh Pollution Control Board
(UPPCB) through Member Secretary; (4) M/s Kesri Brick Field through proprietor Mr. Bachan Singh
Chauhan S/o Lt. Shri Raghuraj Singh Chauhan, Village Mampur Bana, Nagar Panchayat and Tehsil
Bakshi Ka Talab, District Lucknow who are impleaded as respondents no. 1 to 4.

7. The Registry is directed to prepare and attach memo of parties to the application and to issue
notices to respondents no. 1 to 4 along with copy of the original application and documents
attached with the same.

8. In view of the averments made in the application, we also consider it appropriate that a Joint
Committee be constituted to verify the factual position and suggest appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of representatives of UPPCB and District
Magistrate, Lucknow and direct the same to meet within two weeks, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and take appropriate remedial action.
UPPCB will be the nodal agency for coordination and compliance.

9. Responses by respondents no. 1 to 4 and report of the Joint Committee may be filed within two
months.

10. List on 01.04.2026 for further consideration........”
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Annexure-R3/3

H10 W gRa 3iffravor, 78 fieel # fAaREf= 3iowo—60 /2026 3Fa+ HAR §9H R 3B SwiX
U 9 39 § qiRa ¥ fRAid 05/02/2026 @ 3UeE H G<fid S weol I o 99
Bics, YF—ARIGR gM1, TR Y90 U4 dedio—aa ST dIale, aeEs, & wgad A st Sdeer
ATEAT—

IWRIF favgs wffa sc weor 39 ol fiF wies, IM-—AMR 991, TR Yad gd
TEdlc—d@I T dqdE, @S @ [dog "0 IS R fdex, 78 ool # wiRa sy
JHI0T0—60 /2026 3T FAR 19 T B Sk Yo T 37 H gk mewr faisd 05 /02 /2026
P & Y e o
e 6. In view of the averments in the application, we consider it appropriate to have response of (1) State of Uttar
Pradesh through Principal Secretary, Environment, Forest and Climate Change, Government of U.P.; (2) District Magistrate,
Lucknow; (3) Uttar Pradesh Pollution Control Board (UPPCB) through Member Secretary; (4) M/s Kesri Brick Field through
proprietor Mr. Bachan Singh Chauhan S/o Lt. Shri Raghuraj Singh Chauhan, Village Mampur Bana, Nagar Panchayat and
Tehsil Bakshi Ka Talab, District Lucknow who are impleaded as respondents no. 1 to 4.

7. The Registry is directed to prepare and attach memo of parties to the application and to issue notices to respondents
no. 1 to 4 along with copy of the original application and documents attached with the same.

8. In view of the averments made in the application, we also consider it appropriate that a Joint Committee be constituted
to verify the factual position and suggest appropriate remedial action. Accordingly, we constitute a Joint Committee
comprising of representatives of UPPCB and District Magistrate, Lucknow and direct the same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and take appropriate remedial action. UPPCB will be the nodal
agency for coordination and compliance.

9. Responses by respondents no. 1 to 4 and report of the Joint Committee may be filed within two months.

10. List on 01.04.2026 for further consideration......... 2
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Sr.
No.

Specific Condition

Condition Compliance Status

This consent is being issued to M/S
KESHARI BRICK FIELD, Village- Mampur
Bana, Sitapur Raod, Lucknow for the
production of Bricks 25000 no. /day.

Complied

Brick kiln should comply with the
provisions of the Environment
(Protection) Act 1986, the water
(prevention and control of pollution)
Act 1974, and the Air (Prevention and
Control of Pollution) Act, 1981 as
amended,

Stack monitoring was conducted by UPPCB on 18.03.2026.
As per the monitoring report, the Particulate Matter (PM)
concentration was found to be 164.5 mg/Nm?3, which is
within the prescribed limit of 250 mg/Nm? as per the
MoEF&CC notification dated 22.02.2022. The monitoring
report is attached herewith.

Brick kiln shall submit the Air quality &
process emission monitoring report
within one month after starting the
production.

Monitoring report is as per norms .

Brick kiln shall ensure to properly
operate and maintain the Air pollution
control system i.e. “Gravitational
settling chamber” in such a way that air

Brick kiln has been converted into Zig-Zag technology.

= ¥
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quality shall be within the prescribed
norms.

Audited industrial balance sheet or C.A.
certificate of total investment (Net fixed
assets+ current assets- current
liabilities) should be submitted in this
office.

Submitted

Brick kiln shall ensure to submit the
Environment statement within time
frame (up to 30 September of each
year).

Not Submitted

The Brick kiln shall ensure to dispose of
the Fly ash properly.

Complied

Brick kiln shall use good quality
pulverized coal, wood only for firing.
This consent shall be deemed void if any
unauthorized/restricted  fuel like
rubber/scrap/tyre etc. is found used in
the process.

Complied

The Brick kiln shall comply with the
directions given by Hon’ble Supreme
Court, Hon’ble High Court, National
Green Tribunal, Central Pollution
Control Board and Uttar Pradesh
Pollution Control Board.

Complied

10

The Brick kiln shall ensure to submit the
license obtained from Jila Panchayat
and shall follow the license conditions.

Complied

11

The Brick kiln shall install a water
sprinkler to suppress dust during
loading and unloading the bricks.

As per the representative of the brick kiln, regular water
sprinkling is being carried out around the brick kiln through
a flexible pipe.

12

Brick kiln shall develop green belt as per
the protocol attached with the UPPCB
office order no. H16405/220/2018/02
dated 16-02-2018 which is available on
UPPCB website. The plantation of
saplings should be completed within 04
months’ time and action taken report
shall be submitted to this office. Failing
which consent would be revoked
without serving any notice to the Brick
kiln.

During inspection Plantation has been found near brick
kiln. Photograph is attached.

13

The Brick kiln shall ensure to comply
with the provisions of The Uttar
Pradesh Brick Kilns (Siting Criteria for
Establishment) Rule 2012.

Stack (height, porthole, plate farm, ladder, stair) is installed.
fuel, emission quality, lighting conductor are found as per
norms.

Brick kiln has been converted into Zig-Zag technology.
Permanent Boundary wall is not found around the brick
kiln. But storage of bricks in the shape of Boundary wall has
been found.

Proper paving work has not been found around the brick
kiln to minimize the dust emissions from the Brick Kiln
operations.

14

In compliance of direction issued by
Central Pollution Control Board vide

= =

10
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letter no-4877-4911, dated27-06-2017
to all State following conditions are also
applicable on the Brick kiln :-

a) Provide status on conversion of
natural draft to induced draft Brick kilns
(with rectangular kiln shape and zig-zag
brick setting).

b) All the moving area around the main
Brick kiln should be paved with the
bricks to minimize the fugitive dust
emissions from the Brick Kiln
operations.

c) Ensure that fine dust not to
accumulate all around the Brick Kiln.

Complied
proper paving work has not been found around the brick
kiln to minimize the dust emissions from the Brick Kiln

operations.

Complied

15

The Brick kiln shall ensure to comply
with all the conditions imposed in
Environmental Clearance and the copy
of E.C. shall be submitted to this office.

Not submitted

16

If closure order is issued by CPCB or
UPPCB against the unit, then CTO issued
earlier will remain suspended during
the closure period and after ensuring
compliance and after revocation of the
closure order, the CTO will
automatically be effective from the date
of issuance of closure order revocation,
with additional conditions mentioned in
the closure revocation order

As per office record not any Clouser direction issued to this
brick kiln till date.

17

This CTO is being issued as per the
provisions of the water (Prevention and
control of water pollution) Act 1974 and
the Air (Prevention and control of
Pollution) Act 1981.

Common consent has been issued on dated 11.10.2023
and valid upto 31.07.2028.

18

All the necessary NOCs, Permissions,
Licenses, etc., shall be taken from all
concerned statutory authorities.

As per representative of brick kiln all necessary NOCs,
Permissions, Licenses has obtained by brick kiln.

19

Brick kiln obtain the NOC from UP
Groundwater Authority for
groundwater abstraction and submit it
to the Board.

Not submitted

20 | Brick kiln shall submit GST registration | Submitted
within one month.

22 | Brick kiln should comply the MoEF & CC| Complied
Notification dated 22-02-2022.
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UPFCE CENTRAL LABORATORY
m UTTAR PRADESH POLLUTION CONTROL BOARD
o/ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Ref No. 36305857/CENTRAL/2026 Date: 20/03/2026

1- Name & Address of Industry: KESHARI BRICK FIELD, Village- Mampur Bana, Sitapur Raod, Lucknow
2- Sample Collected By: Aditya Kumar, MA; Mohit Kumar, MA & Manoj Verma,SA

3- Date of Monitoring: 18/03/2026

4- Source of Sampling: Stack

5- Stack attached to: Brick klin

6- Stack Height: 135 Feet

7- Total No. of Boiler: 13 Chamber

8- Capacity of Boiler: -

9- Fuel used: Coal + Musturd Husk

10- Quantity of Fuel used: 1300 kg Coal + 700 Kg Agro waste per day

11- Flue Gas Velocity: 6.06 m/s

12- Air Pollution Control Device: Stack

13- Other remarks (if any): Stack monitoring conducted in the presence of Shri Satyavijay, AEE & Shri P K Mishra, SA from
RO, Lucknow

14- Further details of sample location and Test methods followed are appended overleaf:

Sr no. Parameter Unit Result Standards
1 Particulate Matter mg/Nm?® 164.5 250

Note: The results in the Test Report relate only to the items tested. The Report shall not be reproduced-except in Full, without the

written permission of laboratory.

Analysed by-
[Manoj Verma SA]

Authorized Signatory IMRAN :?vi%/t\al;lmgMTg ::"AN
| Digitall; d b; .
Samrendr | ;s Sngn AHMAD KHAN Date: 20260320
H Date: 2026.03.20 % ¢ :40; 6 &9
a Smgh 12:39:59 405130 Chief Environmental Officer
Samreéndra Sing A0 Central Laboratory
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Land Use and Revenue Compliance
e Whether land use conversion has been lawfully obtained.
e Whether agricultural land has been converted without due permission.
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DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH <% 12

Brick Kiln Certificale

This is to certify that BACHAN SINGH tesident of- Vi llage- Mampur Bana, BK T,
Lucknow. GSTN - 09KDXPS2233D1ZZ is Proprictor/Partner of Brick kiln KESHARI
BRICK FIELD Located at District - Lucknow, Tehsil - Bakshi Ka Talab, Village -
Mampur bana, Gata - 300 Numher of Paya- 12, Brick Kiln Type- ZigZag has submitted
amount 226532 as Total Fee inclusive of Application Fee, Regulating Fee and Palothan
Sotl fee for Brick kiln session 2025-2026 by chatlan number AKD250306026 Dated -

141072025

To be considered as a Certificate of depositing regulating Fee on Brick Earth and valid
for wransportation and storage of Brick Earth and Palothan Soil. As per Government of UP
nelification dated 30.10.2023, the amended rule 3(1) of UPMCCR-2021 is as follows "For
the purpose of the rule digging or cxtraction of ordinary clay, ordinary earth for making
bricks and pottery shall not be treated as mining operation. provided that pit created by such

digging or extraction shall not be decper then two meters” : :
As per the Application by the Owner of Brick kiln, Brick Earth digging will be done from
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A UTTAR PRADESH POLLUTION CONTROL BOARD LUCKNOW
D e

Regional Office
e o
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Ponsaspives 6. In view of the averments in the application, we consider it appropriate to have response of (1) State of Uttar Pradesh through Principal Secretary,
Environment, Forest and Climate Change, Government of U.P.; (2) District Magistrate, Lucknow; (3) Uttar Pradesh Pollution Control Board (UPPCB) through Member
Secretary; (4) M/s Kesri Brick Field through proprietor Mr. Bachan Singh Chauhan S/o Lt. Shri Raghuraj Singh Chauhan, Village Mampur Bana, Nagar Panchayat and
Tehsil Bakshi Ka Talab, District Lucknow who are impleaded as respondents no. 1 to 4.

7. The Registry is directed to prepare and attach memo of parties to the application and to issue notices to respondents no. 1 to 4 along with copy of the original
application and documents attached with the same.

8.In view of the averments made in the application,
appropriate remedial action. Accordingly,
same to meet within two weeks, underta

we also consider it appropriate that a Joint Committee be constituted to verify the factual position and suggest
we constitute a Joint Committee comprising of representatives of UPPCB and District Magistrate, Lucknow and direct the
ke visits to the site, look into the grievances of the applicant, associate the applicant and representative of the concerned
tion and take appropriate remedial action. UPPCB will be the nodal agency for coordination and compliance.

nd report of the Joint Committee may be filed within two months.
10. List on 01.04.2026 for further consideration.........”
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1 6.Brick kiln shall ensure to submit the Environment statement within time frame Not submitted
(up to 30 September of each year).
2 13.The Brick kiln shall ensure to comply with the provisions of The Uttar Pradesh

Permanent Boundary wall is not found around the brick kiln. But
Brick Kilns (Siting Criteria for Establishment) Rule 2012, storage of bricks in the shape of Boundary wall has been found.
3 14. In compliance of direction issued by Central Pollution Control Board vide letter | Proper paving work has not been found around the brick kiln to
no-4877-4911, dated27-06-2017 to all State following conditions are also minimize the dust emissions from the Brick Kiln operations.
applicable on the Brick kiln :-
b) All the moving area around the main Brick kiln should be paved with the bricks
to minimize the fugitive dust emissions from the Brick Kiln operatijons.
4 15.The Brick kiln shall ensure to comply with all the conditions imposed in
Environmental Clearance and the copy of E.C. shall be submitted to this office.

5 119.8rick kiln obtain the NOC from UP Groundwater Authority for groundwater
abstraction and submit it to the Board.
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